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43 Matters under Rule 377,

[Shri Xavier Arakal]

agencies at the Indian airports. At
present 36 international airlines fly
more than 12°5 million passengers and
lift 21,000 tonnes of cargo every year
throuch the international airports of
Bombay, Decthi, Calcutta and Madras
alone. It is quite evident that at pre-
sent the International Airport Autho-
rity of Iadia cannot cop: with th:
various multifarious problems and
complaints, while it is made accounta-
ble by !aw. This pirodox his tobe
removed immed atcly for th: safety and
security of the passengers, aircrafts and
airports. It scems there are 16 Gove-
roment agencies, 4 airline agencies,
16 commerciil concerns, 3 co.alractors
not under I\AT, 5 coantractors with
IAAI, 4 B.P.E. ag:ucies fun:tioning
within these airport arzas. This reveals
the tremendous, complicated, disor-
ganised and dis-coordinated work of the
airports.

It is important that there should
be one agency as the supreme functional
authority to which all other agencies
or udits are made accountable and
subordinate. If this is not effected
immediately, I am afraid many more
tragic incidents will bz repeated. There-
fore, I urge upon the Government to
constitute a high level committee
immediately, in order to vest the sup-.
reme functional authority in the Inter-
national Airports Authority of India
for the security, safety and eflicient,
organic functioning of the airpor-
tion India.

(xii) Need to provide same facilities and

promotional avenues to University
teachers throughout the Country

=N gudka  agigy (MER) -
fagafaa. ot A7 ST 1Y sqaEAT
AT Tifza 05 o aF1T Fxg faea-
fearamt ¥ fawimisgsl & 91 97
geqraat &1 Ema ¥ fqgFa far
SraT & I wTIT qw & | faea-
fasrraal & fawraresal ay faeal &
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faerimraY & sreqra sl ®1 qara glagg
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(xiii) Need to improve the telecommuni-
cation facilities in Madhya Pra-
desh and t¢ introdu'e modern

telecommunication techniques in
the Country

St weamTimer wizan (3994) o
QW ¥ g7 AFr7 gmiar 71 afaw w14-
Fq A4949 7 far wmraT gara feg
SAT FIfE0 ¢ AETIRW H ZT HAIT T
faeare fraifca qz7 7 7197 D8 §
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(xiv) Need to end the strike by workers
of H.E.C. Ranchi

SHRI SAMAR MUKHERIJEE
(Howrah) : The indefinite strike of

17 000 workers in Heavy Engineering
Corporation, Ranchi which commenced
on 9th August, 1984 is complete and is
continuing even now in view of the
failure of the Government of India to
intervene cffectively. The HEC Abhiyan
Samiti which is leading the strike 18
enjoying the support of all workers,
yet the management continues to re-
cognise the INTUC Union which 1is
causing a loss of produciion of Rs. 50
lakhs per day.

The Abhiyan Samiti submitted 19
point Charter of Demands including the
demands of withdrawal of the unilateral
modification in promotion policy, arrear
payment of HRA and CCA, restoration
of facilities available to trade unions in
the past, withdrawal of victimisation
measures and creation of joint machinery
for settling workers grievances., The
HEC management refused to negotiate
with Abhiyan Samity when the workers
observed one-day complete strike on
23rd July 1984. This attitude is solely
responsible for the loss of over Rs. 9
crores of production so far which is
many times more than the cost of settle-
ment of workers demands. The atitude of
the HEC Management is so callous that
even some of the Congress (I) leaders
of Ranchi had to come out in support
of the strike in this major public scctor
undertaking. People in Ranchi town
observed Bandh on 17th August, 1984.

I ecarnestly request the Ministry of
Industry to coavene a meeting at  Delhi
with the representatives of the striking
workers so that this long-drawn - strike
is settled without any further dolay.

-

(xv) Need for Govenment’s intervention
to end strike by workers of Hatia
unit of H.E.C.

SHRI BASUDEB ACHARIA
(Bankura) : Despite the murder of the
trade union Jeader, and terrorism let
loose by the police and management,
the strike in Heavy Enginzering Cor-
poration, Hatia unil is complete and
successful. The seventeen thousand
workers went on strike on August 9
paralysing the work in the factory. The.
workers decided to go on strike as the
talks with the management on their
charter of dcmends failed to yield
results. The Government has declared
the strike illegal. The demands of the
workers include time based promotion
for the workers, the payment of city
allowance to be implemented from 1982
instezd of 1984, house rent allowance
to those without quarters, employment
to at least one member of the family of
those whose land had been acquired to
establish the factory.

I urge upon the Government to
intervene so that the strike may come
to an e¢nd.

(xvi) Need 10 ensure proper implemenia-
tion of policies for welfare of ex-
servicemen in States

SHRI RAJESH PILOT {Bharatpur):
I had been raising off and oa matters
regarding the rcsettlement and the
welfare of cx-servicemen. Government
has also been promising that the matter
will be considered and appropriate
action will be taken on the subject. This
House has discussed the problem on
several occasions and Central Govern-
ment has also initicted some of the
actions but the benefit of the actions
are yet to reach the ex-servicemen. This
devoted heavy strength of citizens is on
the verge of frustration bucause of non-
implementation of Central Government

policies at State level. If Central
Government do not take immediate
action, the situation might worsen
further.

I urge upon (he Government to



